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HON’BLE MR. ANIL G. SHAKKARWAR, MEMBER (TECHNICAL)  

 
FINAL ORDER NO.  87002/2023 

 
Date of Hearing: 11.10.2023 

  Date of Decision: 11.10.2023  
  

 
 

PER:  BENCH 
 

 

Both sides are present. 

 

2. In submitting Form-1 and Form-4 issued under Sabka Vishwas Scheme, 

Learned Counsel for the Appellant requests for withdrawal of appeal on the 

ground that matter has been settled under Sabka Vishwas Scheme. 
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3. Learned Authorised Representative conforms that Form-4 indicates that 

no duty liability is outstanding against the Appellant and the appeal no. 

including other detail are tallying with the present appeal filed. 

 

4. In view of the facts of the matter and in view of settlement of the dispute 

under Sabka Vishwas Scheme, we accept the request and dismiss the appeal 

as withdrawn. 

 (Dictated and pronounced in the open court) 

 

  

  
 (Dr. Suvendu Kumar Pati) 

Member (Judicial)  

 

 

 

(Anil G. Shakkarwar) 

Member (Technical) 
 

Kajal 

 

 

 

 

 

 

 


